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RAJYA SABHA 
Monday,     the     2 ah     February,     1984 

8 Phalguna,  1905  (Saka) 

The House    met at eleven    of the 
clock Mr. Chairman in the Chair. 

ANNOUNCEMENT RE. STATEMENT 
ON PUNJAB 

SHRI R. RAMAKRISHNAN (Tamil 
Nadu): Sir, the clock is showing five 
minutes to eleven. 

 
MR. CHAIRMAN: Mr. Rameshwar 

Singh, you will get extra five minutes. 
I think I better announce..-.. 

SHRI A. G. KULKARNI (Maha- 
rashtra) : Sir, the clocks are not 
showing the time correctly. 

MR. CHAIRMAN: That we have 
heard just now. It has been decided 
already. The motion is ruled out. 

 
SHRI SURESH KALMADI (Maha- 

rashtra) : The clocks have become out- 
of-date.    New clocks must be got. 

MR. CHAIRMAN: I have an 
announcement to make. In view of 
what you said to me in    my chamber 
1734 R. S.—1. 

just now, the statement will be made 
today by the Home Minister.... 

SHRI  A.  G.  KULKARNI: On  Pun- 
jab? 

MR.  CHAIRMAN:   .........   on Punjab. 

AN HON. MEMBER: At what time? 

MR. CHAIRMAN: At the usual time. 
SHRI A. G. KULKARNI: It is good. 

We will ask for clarifications as per 
our convention. 

MR. CHAIRMAN:     Let us see how 
big it is. 

ORAL ANSWERS TO  QUESTIONS 

MR. CHAIRMAN: Now we will pro- 
ceed with the Question Hour. Question 
No. 21. 

Violation of provisions of the Compa- 
nies Act by M/s. Sahu Chemicals and 

Fertilisera 

*21. SHRI DHULESHWAR MEENA: 
Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased 
to state; 

(a) whether M/s. Sahu Chemicals 
and   Fertilisers,   Shahupuri,   Varanasi 

in Uttar Pradesh have violated the pro- 
visions of the Companies Act and if so, 
what are the details thereof; and 

(b) whether Government propose to 
probe this matter through special ins- 
pection under the Companies and the 
MRTP Act and if -not, what are the 
reasons  therefor? 

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI 
JAGANNATH KAUSHAL); (a) There 
is no company by the name "Sahu 
Chemicals and Fertilisers" incorporat- 
ed under the Companies Act, 1350. 
The said unit, however, belonging to 
New Central Jute Mills Company 
Limited was . acquired by Orissa 
Cement Limited after obtaining appro- 
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val under Section 23(4) of the Mono- 
polies and Restrictive Trade Practices 
Act, 1969. The books of account of 
New Central Jute Mills Company 
Limited were inspected under section 
209A of the Companies Act, 1956 in 
1980. Central technical non-compliance 
of the provisions of the Companies Act 
were noticed in respect of the said 
company, but considering the nature of 
the defaults and the explanation fur- 
nished by them, no penal action was 
considered necessary. 

(b)  Does not  arise in view of  (a) 
above. 
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MR. CHAIRMAN: You can say that 

you want notice. 
SHRI JAGANNATH KAUSHAL: 

But what he is saying should not go on 
record. He is lebelling allegations 
against an officer without any basis. 
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Payment   of   minimum   wages   to 

agricultural workers 

*22. SHRI   INDRADEEP   SINHA:+ 
SHRI SURAJ PRASAD: 

Will the Minister of LABOUR AND 
REHABILITATION be pleased to 
state: 

(a) whether it is a fact that the pro- 
visions of the Minimum Wages Act are 
not being implemented in many States 
for the purpose of fixation and revision 
of minimum wages of agricultural 
workers; 

(b) whether any study has been 
conducted by Government regarding 
the enforcement of the Minimum 
Wages Act; 

(c) which are the States which do 
not have adequate enforcement machi- 
nery; and 

(d) what are the difficulties in 
Implementing the provisions of the 
Act? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR AND REHA- 
BILITATION (SHRI DHARAMVIR): 
(a) No, Sir. 

(b) Yes, Sir. 

(c) While States have made arrange- 
ments for    enforcement    of minimum 

fThe question was    actually    asked 
on the floor of the House by Shri In- 
dradeep Sinha. 

wages in agriculture,.it is felt tbat the 
existing machinery is not adequate in 
many States. 

(d) Major difficulties in the imple- 
mentation of minimum wages in res- 
pect of agricultural workers are the 
seasonal nature of agricultural employ- 
ment coupled with the illiteracy of 
workers, their inability to organise and 
non-availability of alternative employ- 
ment opportunities. Thus the socio- 
economic conditions prevailing in the 
agriculture sector nose major difficul- 
ties in the enforcement of the provi- 
sions of the Act. 

SHRI INDRADEEP SINHA: Sir, 1 
would first like to put a question... 

MR. CHAIRMAN: That is what you 
are supposed to do. 

SHRI INDRADEEP SINHA: 
regarding the general statement that 
the honourable Minister has made that 
because of some socio-economic condi- 
tions of the agricultural labourers, the 
minirnum wages are not being enforced 
and that they are disorganised, dis- 
persed, scattered and all that. Now, 
Sir, I would like to cite a concrete 
case, the case of Jwalagere Central 
Farm, under the Government of India, 
wher© 1,200 workers, agricultural la- 
bourers, are organised in a union 
which, is also registered, are on strike 
from the 31s! of January. They have 
even gone to the tehsildar's office and 
demonstrated there for the fulfilment 
of their demands. Now, is it a fact 
that these workers of a Government 
farm, a Centrally-owned farm, do not 
get even the minimum wages fixed by 
the Government of Karnataka for that 
State and is it also a fact that women 
are compelled to carry loads on their 
heads which is banned, and which is 
not allowed under the law? Is it also a 
fact that for refusing to carry head- 
loads, thirty women workers have been 
dismissed ? Will the honourable Minis- 
ter at least assure the House that in 
the farms owne by Central Govern- 
ment, the minimum wages fixed by 
the Government of India will be en- 
forces? 


